BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 28 OF 2022

Between:

ChidipiNakula Suresh (M /30 yrs)

S/o Abbulu

R/o D.No. 3-32, Chenakondepudi Village

SethanagaramMandal, East Godavari District

Ph: +91-98669 68835

E-mail ID: chidipinakulasuresh@gmail.com ...Applicant
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Visakha Divisional Office,
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Ph: +91-73999 40888
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A.P. POLLUTION CONTROL BOARD
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE

BENCH AT CHENNAI

ORGINAL APPLICATION NO. 28 OF 2022

Between: ' ‘

ChidipiNakula Suresh (M/30 yra) ‘
S/0 Abbulu

R/o D.No, 3-32, Chenakondepudi Village
SclImnmmrnmMnndnl. Bast Qodavari District

" Ph: +91.08669 68835

E-mail 1D; chidipinakulasuresh@gmail.com ...Applicant

'S

. The Indian Oil Corporation Ltd.

Visakha Divisional Office,

8th Floor LIC Building, |
Visakhapatnam - 530016 [
Ph: +91-73999 40888

E-mail ID: info@vizagchemical.com.

. The Joint Chief Controller of Explosives

2nd Floor, ShastriBhavarn

26, Haddows Road

Nungambakkam, Chennai - 600 006

Ph: 044-28281023

E-mail ID: itccechennai@explosives.gov.in

. The District Collector

East Godavari District at Kakinada |

Ph: 0884-2365424 E-mail ID; collector egd@,ag.gdv.in.

. The Sub-Collector

Rajamahendravaram
East Godavari District at Kakinada

" Ph: 08864-243561

E-mail ID; rdorcdm@nic.in.

. The SeethanagaramGrama Panchayathi

Rep. by its Secretary, Sethanagaram Village and Mandal
East Godavari District - 533287
Ph: +91- 98491 99080

E-mail ID: gp.stnm7@gmail.com. |

R |
. The Seethanagaram Primary Agricultural Co-opellativc Society

Rep. by its Secretary, No-B11, Sethanagaram Village and Mandal
East Godavari District - 533287
Ph: +91-98858 97133

PanchaysXSecretary,
GRAM PANCHAYAT,
SEETHANAGARAM.
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8. The Central Pollution Control Board
Rep. by its Chairman
. "ParivcshBhnwnn" East Arjun Nagar
Shahdara, Delhj - 110 032
Ph: 011-22307233 / 011-22304948
E-mail ID: ceb.epeb@nie.in

9. The Andhra Pradesh State Pollution Control Board
Rep. by its Chairman ‘
D.No0.33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, Chalamalavari Street
Kasturibaipet, Vijayawada - 520 010
Ph: 0866-2463202
E-mail ID: chairman@appcb.gov.in =~ .............. Respondents

COUNTER AFFIDAVIT FILED BY THE 5™ RESPONDENT

I, R Sujata w/o M Radha Prasad aged 48 years occupation
Panchayat Secretary Grampanchayat Seethanagaram Seethanagaram
Mandal East Godavari District Andhra Pradesh do hereby solemnly and
sinéerely affirm and make oath and state as follows:

1. I am the Sm Respondent herein and as such I Lm well acquainted with
the facts of the case.

. 2. This respondent denies each and every averment made in the affidavit

filed in support of the application as false and incorrect except those

that are specifically admitted herein in this counter afﬁdavif.

History of the Grampanchayat land in survey no : 81/3A

3. It is submitted that the land is situated irT Seethanagaram Village
Seethanagaram Mandal ins survey no 81 /311&. According to survey
report the total land area is 58.85cents the following is the
chronological order of various resolutions passed by the statutory
body of Grampanchayat meetings and gramasabha.

4. It is submitted that on 25-08-2015 a general body meeting was held
and presided over by Smt. Rapaka Venkatalakshmi be the then
Sarpanch of Seethanagaram Grampanchayat. In the above meeting

the pottman pit ( Kummari goyya) which is causing troubles due to
' |

. g . ]
wandering of pigs and garbage dumping by 'near by dwellers to Iggchav- i
GRAM PANCHAYAT,

SEETHANAGARAM.
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cleaned and skating park and shopping complex should be
constructed , Accordingly resolution No - 156 dated 25-8-2015 was

passed. g

, \
+ It is submitted that on 6-1-2020 Grama Sal’)ha was conducted and
presided over by Sri K Ramesh (Special Officer and MPDO
+ Seethanagaram Mandal), In the meeting resolution no 25 was passed
to lease out the Grampanchayat site to PACS Seethanagaram to erect
petrol bunk. The land is situated near Skating Park and measuring
30*30 sq.mts,

« It is submitted that in the above resolution E.O( Panchayat Secretary)
note is made that there will not be any Gox%emmcnt site for future
development activities in the village. It is also mentioned that the
earlier grama sabha has made a resolution bearing no 56 dated 25-
© 08-2015 in which it is resolved that the site is left for the construction
of shopping complex. As there are no return objections received it is
resolved to lease out the site to PACS Seethanagaram.

. It is submitted that on 06-03-2020 a general body meeting has been
conveyed and presided over by Sri K RamFsh Special officer and
passed re'solution.No- 70. The resolution No -;70 has given to the land
the PACS Seethanagaram for lease and a lease agreement has to be
signed between Seethanagaram Grampanchayat and PACS
Seethanagaram. The lease agreement consists of 18 conditions. The
Grampanchayat has given no objection certificate for lessee subject to
the conditions mentioned in the lease agreement ( 18 conditions)

. With regard to the averments made in paragraphs 1 & 2 of the
:;fﬁdavit is not related to this respondent a"nd hence there are no
remarks. | |

. With regard averments made in paragraph 3 of the affidavit is denied

. as|FEIEE; T6is submitted that on 6-3-2020 a general body meeting has

been conveyed by Sri K Ramesh Special Officer Grampanchayat

Seethanagaram and passed resolution No- 70. The resolution Ntﬂ?% e etare:
nchagajBecreta

GRAM PANCHAYAT,
SEETHANAGARAV.
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has given the land to PACS Sccthanagaram for lease and a lease
- agreement was signed between Secthanagram Grampanchayat and
PACS Seethanagaram, The lease agreement consists of 18 conditions.
The Grampanchayat has given no objection certificate for lessee
subject to the conditions mentioned in the lease agreement.

10.  With regard averments made in paragraph 4 of the affidavit is
denied as false, Itis submitted that /\CCOfd(ln(;C with the resolution no
25 dated 06-01-2020 the Sccretary Gurmupa'nchayat Seethanagaram
requested District Collector East Godavari District Kakinada to grant

~ permission to lease out the said site to PACS Seethanagaram. The
Collector gave permission to lease out the site in survey no 81/3A
with a monthly rent of Rs. 15000 /- and enhance the same by 15% for
every 3 years via e-file no . 290702/2020 - A9 dated 02-03-2020.
_ |
11.  With regard to the averments made in parlﬁgraph S of the affidavit

is not related to this respondent and hence there are no remarks.

" 12.  With regard averments made in paragraph 6 of the affidavit is
denied as false. It is submitted that After directions to proceed with
lease agreement the Secretary of Seethanagaram Gram panchayat
entered into lease agreement with PACS Seethanagaram with 18
conditions which were accepted by lessee. The 9t condition is that the
PACS Seethanagaram should obtain all thfe permissions from all
concerned departments whom so ever. The 11th condition states that
the PACS Seethanagaram has to obtain all permissions from

| Panchayat Raj Department, GUDA ( Godavari Urban Development
Authority) present renamed as RUDA ( Rajamahendravaram Urban
Devlopment Authority) and also revenue department for the purpose

of erecting petrol pump station in the leased premises.

!
i

|

SEETHANAGARAM.

Scanned with CamScanner



13, With regard to the averments made in paragraphs 7 & 8 of the
affidavit is not related to this respondent and hence there are no

remarks, |

14, With regard averments made in paragraph 9 of the affidavit is
. denied as false. It is submitted that the Grampanchayat issued notice
to PACS to stop the construction activity on 27-8-2021 as the lessee
has not obtain permissions and submit approved plan copy to
Grampanchayat. The plan copy was submitted to grampanchayat on

25-11-2021.
_ l
15.  With regard to the averments made in parlfagraphs 10 to 12 of the

affidavit is not related to this respondent and hence there are no

" remarks.

16. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if
required.

In the above circumstances, it is humbly %)rayed that this Hon’ble

Tirbunal may be plez;lsed to dismiss the above or{ginal application No .28

of 2022 and pass such further or other orders as this Hon’ble Tribunal

may deem fit and proper in the facts and circumstances of the case a

thus render justice. Panchayat Se ;"
GRAM PANC .
Solemnly affirme Seethanagaram. BEFORE ME |
Andhra Pradesh on |
this the 19t day of May, 2022 f
and signed his name in my presence | Advocate
|
|
VERIFICATION

I R Sujata w/o M Radha Prasad aged 48 years, Occupation Panchayat

Secretary Grampanchayat Seethanagaram, Seethanagaram Mandal, East
PanchaySecretary
GRAM HAYAT,
. SEETHANAGARAM.
Scanned with CamScanner



6 |
8

Godavari Distr
istrict, Andhra Pradesh do hereby verify that the contents of para’s

of coun.tcr i
affidavit are based on record and information are true to the best of

my knowledge and belief,

Hence, verified on the 19" day of May 2022 at Seethanagaram.

DEPONENT

\

Panchayaf®ecretary,
GRAM PANCHAYAT,
SEETHANAGARAM-
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General Meeting

On 25-08-2015 on Tuesday 11.30 A.M Discussions at the general meeting presided by
Sarpanch Smt. Rapaka Venkatalakshmi Garu at Seethanagaram Grampanchayat Office.

Subject No. 151: Seethanagaram Grampanchayat survey No. 81/3A at towards east existing
pottmen pits( kummari gothulu) which Is causing troubles due to wandering of pigs unhealthy
conditions are arising. So kummarl gothulu site to be developed as skating park requesting
Hon'ble Rajanagaram Assembly Constituency number to sanctioned funds for the development
of skating park asking for grampanchayat resolution.

Resolution No 70:- To the north of Said kummari gothulu site 152*26 feets site in future is kept
to construct grampanchayat shops remaining site is to be developed as skating park resolution is
passed.

(sd) Rapaka Venkatalakshmi
Sarpanch , Grampanchayat,
Seethanagaram.

SEETHANAGARAM:
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General Meeting

On 06-03-2020 on Friday noon Discussions at the general meeting presided by special
ofﬁi:er Sri K. Ramesh Garu at Seethanagaram Grampanchayat Office.

Subject No. 70: East Godavarl District, Seethanagaram Mandal ,Seethanagaram Grampanchayat
survey No. 81/3A at 30*30 sq mtrs. According the District Collector order e-file no.
290702/2020-A9 the Grampanchayat Seethanagaram enteres lease agreement with PACS
Seethanagaram to set up a petrol bunk .

Lease Agreement details:-

1. Seethanagaram Grampanchayat area limits in Sy.No.81/3A, east : Marisetti Veerraju , west :
Skating park location , North : R & B Road, South : In the space between Skating park Hon’ble
East Godavari District Collector (Pt.W) Kakinada orders e-file No : 290702/2020 -A9 dated. 06-3-
2020as per month 15000/- literally Rs. 15,000/- leased by PACS Seethanagaram to the
Grampanchayat Seethanagaram on payment of one year lease from 1-4-2021 to 31-03-2022 for
period of one year. , |

2. The Honarary Collector shall grant the lease in accordance with ghgir‘grdérs. They were leased
from 1-4-2021 to 31-3-2022. For any subsequent year PACS Seethanaga ram will extent the lease
as per their application by Grampanchayat Resolution.

3. The lease amount will be increased by 15% once in every 3years as per the directions of Hon’ble
Collector. The increased amount is to be paid by PACS Seethanagaram every month.

4. The lease amount is Rs.15000/-( fifteen thousand rupees only) per letter including three years
increase thereafter should be paid to the Grampanchayat by check / DD by the 5™ of following
month after 30" or 31* of every month. If the money is not paid by the 5™ date, it should be
paid to 15" day of the month at the rate of RS. 1.50 per annum with interest.

5. The land should be used onlirfor petrol bunk maintenance. PACS does not inherit any rights to
the site. All rights over the land belong to the Grampanchayat.

6. The gram panchayat will take pgssession of the land after the completion of the year if it does
not take place in such a manner.

7. In respect Hon'ble Collector orders the construction of petrol bunk must be completed in the
first year lease period i.e from 1-4-2021 to 31-3-2022. Otherwise the grampanchayat will hand
over the site.

8. No concession will be given in case of payment of lease. This grampanchayat has nothing to do
with the business i.e profit or lose.

9. The construction of the petrol bunk should be done in accordance with the rules and regulations
of the government and the fire department should dutifully follow their instructions regarding
the construction of the petrol bunk.

10. In future , PACS should follow government instructions and orders issued by them and the
district authorities.
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11. The PACS must abide by the rules and regulations of The Andhra Pradesh Panchayat Raj Act and
the Godavari Urban Development Authorlity and The Revenue Department.

12. This Grampanchayat shall not be llable for any damages caused by natural calamities.

13. 3 months rent should be paid as deposit to the panchayat prior to this agreement. The amount
will be changed at the end of the lease.

14. The agreement for this site Is valld only between the grampanchayat and PACS Seethanagaram.

No agreements will be entered into with the ol supplying companies.
After expiring of the lease period the PACS should handover cleaning land with out any

structures to the Grampanchayat.
16. The PACS have to deal with any obstructions during the construction of petrol bunk at the site.

It has nothing to do with the grampanchayat.

17. In case of any court disputes during the lease period, the PACS should settle at their own
expense. It is to be informed that this panchayat has no affiliation.

18. Accept the above conditions pay 3% stamp duty and register the lease agreement and hand it
over to the grampanchayat .
Resolution No 70:- Approved.

15.

\wq)/ (sd) K Ramesh
b,)\s Special Officer, Grampanchayat,
Seethanagaram.
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File No.DPO-WRKS000/1/2020-JA(A9)

PROCEEDINGS OF THE DISTRICT COLLECTOR, EAST GODAVARI, KAKINADA.
PRESENT: SRI D, Muralidhar Reddy. l.A.S.,

e-file N0.290702/2020-A9 Dt. .03.2020.

Sub: Leases - Seethanagaram Gram Panchayat, Seethanagaram
Mandal - Establishment of Petrol Bunk at Seethanagaram
village, Seethanagaram Mandal by the Seethanagaram PACS
Ltd., - Leasing of site for 30 years to an extent of 30 x 30
Sq.Meters in R.5.No.8/3A4 - on payment of months rentals of
Rs.15,000/- considered orders - Issued.

Ref: 1. Lr.dt.16-12-2019 of the Chair Person, the Seethanagaram

PACS Ltd., Seethanagaram.

2. Grama Sabha Resolution No.25 dt.06-01-2020 of
Seethana?aram Gram Panchayat, Seethanagaram Mandal.

3. Proposal dt.07-01-2020 of the Panchayat Secretary,
Seethanagaram Gram Panchayat, Seethanagaram Mandal.

4. Lr.Roc.No.31/2020-A2, dt.24-01-2020 of the Divisional
Panchayat Officer, Rajamahendravaram.

ook
ORDER:

Through the ref. 1* read above, The Chair Person, Seethanagaram
PACS Ltd., Seethanagaram has submitted a representation requesting for allotment
of land on lease basis measuring and extent of 30 x 30 Sq.Meters in R.5.No.8/3A4
situated in the limits of Seethanagaram Gram Panchayat for a period of 33 years
for establishment of Petrol Bunk by Seethanagaram PACS Ltd., at Seethanagaram
on payment of monthly rentals of Rs.10,000/-.

In the reference 2™ read above, the Gram Panchayat, Seethanagaram
represented by its Special officer has resolved for allotment of site on lease basis to
an extent of 30 x 30 Sq.Meters in R.5.No.8/3A4 for establishment of Petrol Bunk to
the Chair Person, Seethanagaram PACS Ltd., in the limits of Seethanagaram Gram
Panchayat, Seethanagaram Mandal on payment of monthly rentals of Rs.10,000/-
only, the same was recommended by the Divisional Panchayat Officer,
Rajamahendravaram vide reference 4" read above.

In view of the above and in terms of G.O 5" read above, permission is
hereby accorded to Seethanagaram Gram Panchayat, Seethanagaram Mandal to
lease out to land an extent of 30 x 30 Sq.Meters in R.5.No.8/3A4 for establishment
of Petrol Bunk by the Chair Person, Seethanagaram PACS Ltd., in the limits of
Seethanagaram Gram Panchayat, Seethanagaram Mandal on payment of monthly
rentals of Rs.15,000/- initially, for the period of one year, the same shall be
renewed within 15% hike on monthly rental for every 3 years

: The Panchayat Secretary, Seethanagaram Gram Panchayat in directed
to enter agreement with PACS, Seethanagaram without fail. And submit a copy of
such agreement to this office within a week days positively.

(ISSUED UNDER NOTE ORDERS OF THE DISTRICT COLLECTOR, E.G. DISTRICT)

For Collector
East Godavari, Kakinada.

To
The Panchayat Secretary, Seethanagaram Gram Panchayat & Mandal.
Copy to the Speacial Officer, Seethanagaram Gram Panchayat.
Copy the Chair Person, Seethanagaram PACS Ltd.,
Copy to the EO(PR&RD), Seethanagaram.
Copy to the MPDO, Seethanagaram.
Copy to the Divjsional Panchayat Officer, Rajamahendravaram.
A ’rd?oint Collector.ll for fervor of information.
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Tronslaled co Py

Lease Agreement
Dated 18-03-2020

East Godavari District , Seethanagaram Mandal, Seethanagaram Grampanchayat represented by
Secretary Smt. R Sujata w/o M Radha Prasad age 46 years who Is lesson

And

East Godavari District, Seethanagaram Primary Agricultural Credit Society Ltd No B1119 represented by
Secretary N Laxmanarao s/o N Sanyasirao aged 52 years and President M Veera Bhoga Vasantharao
ageds/o M Narayanamurthy aged 65 years the lessee both the parties under gone this lease agreement.

The lease agreement between PACS Seethanagaram and Grampanchayat Seethanagaram for
the purpose of erecting petrol pump station in accordance with the orders of Hon’ble District Collector
East Godavari bearing e-file no. 290702/2020-A9 dated 6-3-2020 to lease out grampanchayat site
measuring 30*30 sq.mts in survey no 81/3A.

Lease Agreement details:-

1. Seethanagaram Grampanchayat area limits in Sy.No.81/3A, east : Marisetti Veerraju , west :
Skating park location , North : R & B Road, South : In the space between Skating park Hon’ble
East Godavari District Collector (Pt W) Kakinada orders e-file No : 290702/2020 —A9 dated. 06-3-
2020as per montH 15000/- Ilterally Rs. 15,000/- leased by PACS Seethanagaram to the
Grampanchayat Seethanaga{ra nyon payment of one year lease from 1-4-2020 to 31-03-2021 for
period of one year. e

2. The Honarary Collector shall grant the lease in accordance with their orders. They were leased
from 1-4-2020 to 31-3-2021. For any subsequent year PACS Seethanagaram will extent the lease
as per their application by Grampanchayat Resolution.

3. The lease amount will be increased by 15% once in every 3years as per the directions of Hon’ble
Collector. The increased amount is to be paid by PACS Seethanagaram every month.

4. The lease amount is Rs.15000/-( fifteen thousand rupees only) per letter including three years
increase thereafter should be paid to the Grampanchayat by check / DD by the 5™ of following
month after 30" or 31* of every month. If the money is not paid by the 5" date, it should be
paid to 15" day of the month at the rate of RS. 1.50 per annum with interest.

5. The land should be used only for petrol bunk maintenance. PACS does not inherit any rights to
the site. All rights over the land belong to the Grampanchayat,

6. The gram panchayat will take possession of the land after the completion of the year if it does
not take place in such a manner.

7. In respect Hon'ble Collector orders the construction of petrol bunk must be completed in the
first year lease period i.e from 1-4-2020 to 31-3-2021. Otherwise the grampanchayat will hand
over the site.

8. No concession will be given in case of payment of lease. This grampanchayat has nothing to do
with the business i.e profit or lose.

\IT'I

panchay
GRAM PA HAYAT.
SEETHANAGARAM:
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The construction of the petrol bunk should be done in accordance with the rules and regulations
of the government and the fire department should dutifully follow their instructions regarding
the construction of the petrol bunk,

In future , PACS should follow government Instructions and orders issued by them and the
district authorities.

The PACS must abide by the rules and regulations of The Andhra Pradesh Panchayat Raj Act and
the Godavari Urban Development Authority and The Revenue Department,

This Grampanchayat shall not be liable for any damages caused by natural calamities,

3 months rent should be paid as deposit to the panchayat prior to this agreement. The amount
will be changed at the end of the lease.

The agreement for this site is valid only between the grampanchayat and PACS Seethanagaram.
No agreements will be entered into with the oil supplying companies,

After expiring of the lease period the PACS should handover cleaning land with out any
structures to the Grampanchayat.

The PACS have to deal with any obstructions during the construction of petrol bunk at the site.
It has nothing to do with the grampanchayat.

In case of any court disputes during the lease period, the PACS should settle at their own
expense. It is to be informed that this panchayat has no affiliation.

Accept the above conditions pay 3% stamp duty and register the lease agreement and hand it
over to the grampanchayat .
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Identified by Witness:
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30th day of April,2021 Signature SUBREGISTRARG9

Seethanagaram
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Rs. 1800/- towards Stamp Duty including T.D under Section 41 of I.S. Act, 1899 and Rs. 200/-
towards Registration Fees on the chargeable value of Rs. 180000/- was paid by the party

through Challar/BC/Pay Order No ,51037834082021,51037553992021,51037854812021 dated
.30-APR-21,30-APR-21,30-APR-21.
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Tramlaled copy

Lease Agreement
Dated 30-04-2021

East Godavari District , Seethanagaram Mandal, Seethanagaram Grampanchayat represented by
Secretary Smt. R Sujata w/o M Radha Prasad age 47 years who Is lesson

And

East Godavari District, Seethanagaram Primary Agrlcultural Credit Society Ltd No B1119 represented by
Secretary N Laxmanarao s/o N Sanyasirao aged 52 years and person incharge Nekkanti Durga Sagar sfo
Nekkanti Nageswararao aged 48 years the lessee both the parties under gone this lease agreement.

The lease agreement between PACS Seethanagaram and Grampanchayat Seethanagaram for
the purpose of erecting petrol pump station in accordance with the orders of Hon’ble District Collector
East Godavari bearing e-file no. 290702/2020-A9 dated 6-3-2020 to lease out grampanchayat site

measuring 30*30 sq.mts in survey no 81/3A.

Lease Agreement details:-

1. Seethanagaram Grampanchayat area limits in Sy.No.81/3A, east : Marisetti Veerraju , west :
Skating park location , North : R & B Road, South : In the space between Skating park Hon’ble
East Godavari District Collector (Pt.W) Kakinada orders e-file No : 290702/2020 -A9 dated. 06-3-
2020as per month 15600/- literally Rs. 15,000/- leased by PACS Seethanagaram to the
Grampanchayat Seethanaga‘ram on payment of one year lease from 1-4-2021 to 31-03-2022 for
period of one year. .

2. The Honarary Collector shall grant the lease in accordance with their orders. They were leased
from 1-4-2021 to 31-3-2022. For any subsequent year PACS Seethanagaram will extent the lease
as per their application by Grampanchayat Resolution.

3. The lease amount will be increased by 15% once in every 3years as per the directions of Hon'ble
Collector. The increased amount is to be paid by PACS Seethanagaram every month.

4. The lease amount is Rs.15000/-( fifteen thousand rupees only) per letter including three years
increase thereafter should be paid to the Grampanchayat by check / DD by the 5™ of following
month after 30™ or 31% of every month. If the money is not paid by the 5™ date, it should be
paid to 15" day of the month at the rate of RS. 1.50 per annum with interest.

5. The land should be used only for petrol bunk maintenance. PACS does not inherit any rights to
the.site. All rights over the land belong to the Grampanchayat.

6. The gram panchayat will take possession of the land after the completion of the year if it does
not take place in such a manner.

7. In respect Hon'ble Collector orders the construction of petrol bunk must be completed in the
first year lease period i.e from 1-4-2021 to 31-3-2022. Otherwise the grampanchayat will hand
over the site.

8. No concession will be given in case of payment of lease. This grampanchayat has nothing to do
with the business i.e profit or lose.

v\l/
pancha éfc?ﬁm‘-
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. o (
The construction of the petrol bunk should be done in accordance with the rules and regulations
of the government and the fire department should dutifully follow their instructions regarding
the construction of the petrol bunk.

In future , PACS should follow government Instructions and orders issued by them and the
district authorities.

The PACS must abide by the rules and regulations of The Andhra Pradesh Panchayat Raj Act and
the Godavari Urban Development Authorlty and The Revenue Department.

This Grampanchayat shall not be llable for any damages caused by natural calamities.

3 months rent should be paid as deposit to the panchayat prior to this agreement. The amount
will be changed at the end of the lease.

The agreement for this site is valid only between the grampanchayat and PACS Seethanagaram.
No agreements will be entered into with the oil supplying companies.

After expiring of the lease period the PACS should handover cleaning land with out any
structures to the Grampanchayat.

The PACS have to deal with any obstructions during the construction of petrol bunk at the site.
It has nothing to do with the gram panchayat.

In case of any court disputes during the lease period, the PACS should settle at their own
expense. It is to be informed that this panchayat has no affiliation.

Accept the above conditions pay 3% stamp duty and register the lease agreement and hand it
over to the grampanchayat .

o

targe
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Panchayath Office,
Sethanagaram.
Date: 27-08-2021

Sitanagaram Zone Grama Panchayat Primary Agricultural
Cooperative Leverage Society (PACS) Sitanagaram leased land to them
for construction of bunk should be constructed only after obtaining GUDA
permits and submission of approved plan to the village. , Constructions to
be undertaken, which are deemed to be unauthorized constructions of non-
existent lands and as a result of which the Gram Panchayat has been
informed that it is liable for the action taken under APPR ACT,.1994. . To,
Sitanagaram PACS For them. -

—

Gram Panchayat Office,
Sitanagaram.

Panchayat Secretary Sitanagaram

Grampanchayat Sitanagaram

SEETHANAGARAM.
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Rajamahendravaram Urban Development Authority
PLANNING DEPARTMENT
[_busLoing permiT oRDER

To,
Sr/Smt. Permit No. | ¢ |1104/0014/8/STNMMOL/Seethanagaram/2021
SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE CREDIT SOCIETY DATE : |22 Novernber, 2021

N D NO 1-4, SEETHANAGARAM, SEETHANAGARAM PRIMARY AGRICULTURE
COOPERATIVE CREDIT SOTIETY , SCCTHANAGARAM, SCCTHANAGARAM MANDAL,

EAST GODAVARI

Sir / Madam,
Sub: Bullding Permission - Construction of 'Petrol Pump' - Approval - Granted - Req"
Ref: Your Application Dated: 15 February, 2021 u/s 209, 210 & 227 of A.P. Municipalities Act, 1965 and A.P, Building Fules 2017.

Your application submitted in the reference has been examined with reference to the rules and regulations in force and permission is hereby sanctioned
conditionally 2s detalled below:

[ A APPLICANT AND LICENSED PERSONNEL DETAILS: B
{1 Applicant SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE CREDIT SOCIETY
12 IDevelooer / Builder SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE  [Lic.No. [reG/1104/0137/2020
CREDIT SOCIETY T o
3 Licensed Technical Person Bikkina Gana Satya Sal Rajesh (Engineer) Lic.No. 19/LE/2019/GUDA
“< Structural Engineer NA Lic.No. NA
S Others NA
B SITE DETAILS
1 [T.5. NoJ R.S. No. [81/3A4
2 |premises No. |81-3a4
3 Fiot Na. NA
4 Layout / Sub Divn. No. NA
S Mandal _ Seethanagaram Mandal (Part)
6 village Sethanagaram
7 (Gram Panchayat
c ]DETMIS OF PERMISSION SANCTIONED
Bullding - S (SPAC) (Height (m): 3.85)
1 Floors Ground floor Upper floors Parking floors
2 use Area (m2) No. Area (m2) Level Na. Area (m2)
? Residential 0.00) © 0.00|Cellar 0 0.00
b {Commercial 34.56| O 0.00|Stilt 0 0.00
c Others 0.00 4] 0.00|U.Floors 0 0.00
d  |Total Ne. of foors Upper floor(s) ———
Front Rear Side I Side II
R gseenen) 21.00 3.00 21,24 3.00
4 Site Arca (m2) _|900
5 Road affected ares (m2) 0
6 Net Site Area(m2) 9500
7 Tot-lot / Organized open space (in2) 0
8 Helght (m) o 3 BS —
9 No. of RWHPS 1
10 Others NA
4] DETAILS OF FEES PALD (RS.) TOTAL
1 Application fee 10,000.06] 2 [Development Charges (Bullt Up Area) 0.00
3 Development C‘l-urget (Vacant Land) 5,305.00] 4 |Betterment Charges 67,500.00
5 Paper Publication Charges 1,000.00] 6 |Bullding Permit Fees 0.00
7 Processing Fees ) 350.09 8 |Application User charges 500.00
- TOTAL: 84,655.00
E OTHER DETAILS ¢
1 Contractor’s all Risk Policy No. [NA . Date - Valid Upto -
2 Notarised Affidavit No. / 1434/2021 Date 09/08/2021 Area (m2) 3.50
Mortgage Deed No.
3 Enter Sr. No. in prohibitory Property Watch Register 1434/2021 Date 09/08/2021
4 Floor handed over |GROUND FLOOR S.R.0. [SEETHANAGARAM
F Construction to be Commenced Before 22 May, 2023
G |Construction to be Completed Before 22 November, 2024

e\ i
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ding permigsion Is sanctioned subject ta following conditionst
The permission accorded does not confer any ownership rights. The permission will be revoked at later stage, If it Is found that the documents or information are
fales and fabricated,

2. It construction Is not commenced within one year, Luilding application shall be submitted alresh duly paying required bullding perniit fees.
3. Sanctioned Plan shall be followed strictly while making tha construction & shall be displayed ot the site,
4. Commencement Notice shall be submitted by the applicant before commencement of tha building.
5. Completion Notice shall be submitted after completion of the bullding.
6. Occupancy Certificate Is computeary hefars necupying any hullding,
7 Pubilic Amenitine ench ne Warter Supply Flactricity Commections will be provided anly on production of occupancy certificate.
8. Prior Approval should be obtained sepatately for any modification In the construction,
Tree Plantation shall be done along the periphery and also In front of the prermises at 1 tres / 00sq.mts site area,
10.  Tot-lot shall be fenced and shall be maintained as greenery at owners tost beform Issua of occupancy certificate,
11, Space for Transformer shall be provided In the site keeping the safety of the residents In view.
12, Garbage Houte thall be made within the premiese,

Cellar and stilts approved for parking in the plan should ba used exclusively for parking of vehicles without pertition walls & rolling shutters and the ssme should
not be converted or misused for any other purpose,

This sanction Is accorded on surrendering of Road affected portion of the site to Rajamahendravaram Urban Development Authority at free of cost without
claiming any compensation at any time & per the undertaking submitted.,

Stocking of Bullding Materlale on footpath and road margin causing obstruction to frem maovemnent of public & vehicles shalf not be cone, failing which permission
1= liable to be suspended

This permission Is given based on the Inputs on pages, documents and drawing provided by Applicant. Applicant confirms that the documents/ drawings
submitted electronically or Inputs by them are cotrect, The final approvals of proceedings are subjected to verification of reports and documents by concerned
official including site visit report. Any deviation identified will lead to modification/rejection of the proceedings.

The Developer/ Bullder/ Owner to provide service road wherever required with specified standards at their own cost.

A s3fc distance from Electrical Lines shall be followed os per rules

19, If greenery is not maintained 10% additional property tax shall be inposed as penalty every year till the condition Is fulfilled.

20. 1t condition of providing solar roof top system Is not complied 10% additional property tax shall be Imposed as penalty every year till the condition s fulfilled.
21. If RWNS are not constructed 10% additional property tax shall be Imposed as penalty every year till the condition Is fulfilied.

22. Al Public end Semi Public buildings shall provide facilities to physically handicapped persons.

23. The moitgaged built up area shall be allowed for registration only after an Occupancy Certificate Is produced.

24, The Registration authority shall register only the permitted bullt up area as per sanctioned plan,

25. The Finandial Agencies and Institutions shall extend loans facilities only to the permitted built up area.

26. The Services lke Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under the supe-vision of Qualified Technical
Personnel.

16.

17,
18.

27. Architect / Structural Engineer If changed, the consent of the previous Architect / Structural Engineer is required and to be
25. Constiuction shall be covered under the contractors all risk Insurance till the lssue of occupancy certificate (wharever applicable),
25. As per the undertaking executed in terms of A.P. Building Rules-2017,

2. The construction shall be done by the owner/Bullder, only In accordance with sanctioned Plan under the strict supervision of the Architect, Structural Engineer
and site engineer failing which the violations are llable for demolition besides legal action.

b. The owner, builder, Architect, Structural Engineer and site engineer are jointly & severely responsible to carry out and complete the construciion strictly in
sccordance with sanctioned plan. A

C. The Owner, Builder, Architect, Structural Engineer and Site Engineer are jolntly and severely are held responsibla for the structur il statifity dunng the building
construction and should strictly adhere to all the conditions.

d. The Owner Builder should not deliver the possession of any part of built up area of the building, by way of Sale / Lease unless and until Occupancy Certificate is
btained from vendr Urban Devel

) Authority after providing all the regular service connections to each poition of the building and duly
submitting the following.

(i) Building Completion Notice issoed by the LTP duly certifying that tha bullding Is completed as per the sancticned plan,

(ii) Structural Stability Certificate issued by the Structural Engineer duly certifying that the bullding s structurally safe and the construction is in accordance
with the specified designs.
(ili) An extract of the site registers contalning Inspection reports of Site Engineer, Structural Engineer and Architect.
(iv) Insurance Policy for the completed building for a minimum period of three years.
30, Structura! Safsty and Fire Safety Requirements shall be the responsibility of the Owner, Builder, Developer, Architect and St. Eng neer to previde all necessary
Fure Fighting instaliauons as stipuiated In National Building Code of India, 2005 like;
a. To provide one entry and one exit ta the premises with a minimum width of 4.5 mts. and height dearance of 5 mts.
b. Provide Fire resistant swing door for the collapsible lifts In all floors.
c. Provide Generator, as alternate source of electric supply.
d. Emergency Lighting in the Corridor / Common passages and stair case.
€. Two numbers water type fire extinguishers for every 600 Sy.mts. of floor area with minimum of four numbers fire extingushers per floer and Sk DCP
extinguishers minimum 2 Nos. each at Generator and Transformer area shall be provided as per 1.S.1. specification No.2190-1992.
f. Manually operated and alarm system In the entire buildings;

g. Separate Underground static water storage tank capacity of 25, 000 fits. Capacity.

h. Separate Terrace Tank of 25,0001its capacity for Residentlal buildings.

{. Hose Reel, Down Corner, R

§- Automatic Sprinkier system Is to be provided if the basement area exceed 200 Sq.mts.

k. Electrical Wiring and Installation shall be certified by the electrical engineers to ensure electrical fire safety. Transformers shall be protected with 4 hours rating
fire resist constructions.

1. To create 2 joint open spaces with the neighbors bullding / premises for maneuverability of fire vehicles. No parking or any constructions shall be made in
setbacks area. -
31. In case of Group Development Schemes (Other than Industrial) the roads & open spaces shall be handed aver at free of ccst to ULB through
registered gift deed before occupancy,
32. As per the green bullding provision for sanction of bulldings In terms of A.P. Revised Building Rules-2017.
2. Water conservation and management: .
(1) Rain Water Harvesting Structure (percolation pit) shall be provided In case of site area 200 sq. mtr, and above.
(i) Low Water Consunnption Plumbing Fixtures shall be provided In case of site area 500 sq. mtr. and above.
(lil) Waste water recycle and reuse (S.7.P.) shall be provided in case of site area 1000 sq. mtr. and above. Treated water to be recy:lvd for gardening and
flushing.
(iv) Reduction of Hardscape shall be provided In case of site area 500 sq. mtr. and above,
b. Solar Energy Utilisation:
(1) Instaliation of Solar Fhotovoltgic Panels shall be provided In case of site area 1000 £q. mtr. and above.
(i) Installation of Solar Assisted Water Heating Systems shall be provided In case of site area 1000 s mtr. and above.
c. Energy Efficlency:
(1) LED lights/ solar lights for lighting common areas shall be provided In case of site area 1000 sq. mtr. and above.
(N) At least 1% of connecting load to be met by PV Cells (Optional) In case of site area 20000 sq. mtr, and above.
(1) Fly-ash bricks for construction (Optional) In case of site area 20000 $q. mtr. and above.
(Iv) ECBC to be adopted in case of site area 50600 £q. mtr. and atove.
d. Waste Management:
(1) Segregation of Waste shll be provided in case of site area 300 sq. mtr, and above.
(i) Organic Waste Management shall be provided in case of site area 3000 sq. mtr. and above.
e. Natural Drain system should be maintained.
33, The bullder/Owner shall provide mobile/temporary toilet facility fur woikers (male & female separately) In construction site where 25 or more workers are engaged
in the construction site.
34. u:::s:!y provisions for disposal of Sewage (Septic Tank) as per NBC 2016 norms should be provided.
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SPECIFICATIONS
1.50mm DIA DIPVENT PIPE
2 FILLING SOFT EARTH FREE
OF STONES WELL RAMMED
3BRICK WORK 230mm THICK
WITH CM 16
4.50x50x5 SIZE ANGLE IRON 620
LONG BOLTED TO BRACKETS
5.P.C.C BED 150mm THICK OVER
150mm THICK SAND BED
6.6mm THICK M.S SHEET FOR SHELL
AND 8mm THICK M.S SHEET FOR END

7.75mm DIA FILL PIPE
8.TANK TOP 600 BELOW DRIVE WAY LEVEL g __
- =
9.50mm DIA SUCTION PIPE ;_5_ A
Z | &= :)
NOTE:= sr
# s <
1F P -FILL POINT S V

2F E FIRE EXTINGUSHERE FOAMCRCGTYPL
3 DP.S B DOUBLE POLE SWMITCH BOARD
4.ALL PUMPS CONFIRM TO I1S-2148
£ SAND BUCKETS WILL BE PROVIOED AT THE SITE
¢ PROPOAED WORK COLOURED RED
7.70 BE REMOVE D COLOURED YELLOW
8 VENT PIPES 4 OM HIGH ABOVE GROUND LEVEL
. AND FREE ENDS COVERED WITH 2 LAYER'S OF

NON CORRODING WIRE OF CAUCE 11 MESHLC M

9ALL CLECTRICAI FILLINGS WILL BE OF FLAME

PROCF SPECIFICATIONS

10, SAFETY MEASURE ~ NO SMOKING™ SHOULD DISPLAY AT

NEAR DISPENSING UNIT AND UNLOADING POINT .
11 FIRE EXIT NGUSHERE 10KG IN EACH PEDESTAL 2NCSL

4 160 NCAR UNLCAD POINT

12 SAND BUCKITIONOS

43. 6 KG CO2 INEIDE ELECTRICAL ROOM
142 NO'S 10XGS DCP FIRE EXITINGUSHERE AT BOWSER AREA

30.00
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